
FIR No. 155/21 

PS S.P. Badli 

State Vs. Birender 

 

23.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant. 

In view of the verification report, bail bonds considered and accepted. 

Accused has already been released from custody.   

Surety is directed to place on record original RC once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/23.04.2021 

  



FIR No. 275/20 

PS S.P. Badli 

State Vs. Vinod Chauhan 

 

23.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

This is an application for release of mobile phone on behalf of 

applicant  Vinod Chauhan. 

  Report received from IO through email. 

  Report of IO perused.  IO in his report has stated that mobile is not 

required for any further investigation.  

  The prosecution has no objection if the mobile be released to its 

applicant.   

  In these circumstances, the aforesaid mobile be released to the 

applicant in compliance of judgment of Hon’ble Delhi High Court in Manjeet 

Singh Vs. State(Crl. M.C No. 4485/2013 and Crl. M.C No. 16055/2013).   IO is 

directed to get the mobile valued from a proper valuer and shall take a valuation 

report in this regard from the valuer as per rule.  Indemnity bond be furnished as 

per the valuation report to the satisfaction of IO/SHO concerned.  Coloured 

photograph and panchnama of the mobile in question be conducted as per  above 

mentioned  judgments. Panchnama along with photographs, valuation reports etc. 

shall be filed in the court along with final report. 

IO is further directed to verify the ownership of the said mobile before 

releasing of the same.   

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/23.04.2021 



  



 

FIR No. 884/18 

PS S.P. Badli 

State Vs. Pawan 

 

23.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  None for the applicant. 

  Put up on 24.04.2021.    

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/23.04.2021 

  



FIR No. 144/21 

PS S.P. Badli 

State Vs. Shobhit  

 

23.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Counsel for the applicant. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Shobhit. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

08.03.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 08.03.2021. Trial 

will take its own time.  Hence, no purpose would be served by keeping the accused 



in JC. Accordingly, I deem appropriate to grant the benefit of bail to the accused 

Shobhit upon furnishing bail bonds in the sum of Rs. 20,000/- with one surety in 

like amount.  Copy of order be sent to whats app of Ld. Counsel for the applicant 

at his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/23.04.2021 

  



FIR No. 444/20 

PS S.P. Badli 

State Vs.  Rahim Chaudhary 

 

23.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Counsel for the applicant. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused  Rahim Chaudhary. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

07.08.2020. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 07.08.2021. Charge 

sheet has already been filed. Trial will take its own time.  Hence, no purpose would 



be served by keeping the accused in JC. Accordingly, I deem appropriate to grant 

the benefit of bail to the accused Rahim Chaudhary upon furnishing bail bonds in 

the sum of Rs. 20,000/- with one surety in like amount.  Copy of order be sent to 

whats app of Ld. Counsel for the applicant at his request. Copy of this order also 

be immediately sent to the concerned Jail Superintendent electronically.  

  

    

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/23.04.2021 

  



 

FIR No.444/20 

PS S.P. Badli 

State Vs. Riyasat @ Ayan 

 

23.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Counsel for the applicant. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused  Riyasat @ Ayan. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

07.08.2020. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   



In the case at hand, accused has been in JC since 07.08.2021. Charge 

sheet has already been filed. Trial will take its own time.  Hence, no purpose would 

be served by keeping the accused in JC. Accordingly, I deem appropriate to grant 

the benefit of bail to the accused Riyasat @ Ayan upon furnishing bail bonds in the 

sum of Rs. 20,000/- with one surety in like amount.  Copy of order be sent to whats 

app of Ld. Counsel for the applicant at his request. Copy of this order also be 

immediately sent to the concerned Jail Superintendent electronically.  

  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/23.04.2021 

  



FIR No. 216/12 

PS S.P. Badli 

State Vs.  Raj Kumar Pal 

 

23.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  None for the applicant. 

  Put up with file on date already fixed i.e 28.06.2021.    

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/23.04.2021 

  



FIR No. 93/21 

PS S.P. Badli 

State Vs.  Anoop @ Dharmu  

 

23.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Counsel for the applicant. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Anoop @ Dharmu. 

Reply filed by the IO. 

Arguments heard. Record perused. 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

21.02.2021. Benefit of bail is requested. 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  

Submissions heard. Record perused. 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   



Accused has been in JC since 21.02.2021. Charge sheet has yet not 

been filed. Accused has been previously involved in many offences of similar 

nature. If granted bail, he is likely to indulge in similar offences. Keeping in mind 

the totality of the facts and the circumstances I deem appropriate to dismiss the bail 

application, as the same is not warranted in the interest of justice. Hence, the bail 

application of the accused Anoop @ Dharmu is hereby dismissed. Copy of order 

be sent to whats app of Ld. Counsel for the applicant at his request. Copy of this 

order also be immediately sent to the concerned Jail Superintendent electronically. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/23.04.2021 
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